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(iti) MICRO-WAVE LINK FOR MALABAR
REGION OF KERALA For T.V. pro-
GRAMMES

*SHRI V., S. VIJAYARAGHAVAN
(Palghat): Sir, a T.V. Centre in
Kerala is g long-cherised wish of the
Keralites. I compliment the Govern-
ment for taking a decision to set up
a T.V. centre in Trivandrum K How-
ever, now it is understoog that the
proposed T.V. Centre in Trivandrum
will not have the necessary range to
cover the State ag 3 whole. This has
causeq disappointment to the people
living in the Malabar region of Kera-
la. After waiting for a T.V, Centre
for so long, when it comes, if all are
not benefited: it would be very un-
fortunate.

As 3 miatter of fact, the problem of
T.V, coverage can be solveq by link-
ing the district headquarters of Mala-
bar region with the microwave system,
With a Relay Station set up there, the
people in this area can have the bene-
fit of T.V, programmeg relayed from
Madras, Bombay and Trivandrum.
The other day the hon. Minister for
Information ang Broadcasting had
said in the Lok Sabha that such a
link-up is possible provideq the area
is covered by the micorwave system.

Therefore, I would earnestly re-
quest the hon. Minister for Commu-
nicationg to take suitable steps to
link up the Malabar region with the
microwave system, so that the people
of Malabar also can enjoy the T.V.
programmes along with the rest of
the people of Kerala,

(iv) PROBLEM OF DRINKING WATER
SUPPLY DUE TO STRIKE BY EM-
PLOYEEg IN BIHAR. :
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(v) RE-IMPOSITION OF CEILING ON PRO-

DUCTION OF MATCHES IN COTTAGE
SECTOR UNITS,

SHRI ERA MOHAN (Coimbatore):
In 1979-80 the Central Budget re-
structured the excise schedule on the
match industry with a view to en-

- couraging the growth of cottage sec-

tor match units in the rural areas. In
order to prevent the possible infiltra-
tion of the middle sector units into the
arena of the cottage sector and in
order to ensure that the benefit of the
lowest rate of excise duty of Rs, 1.60
per gross accrues to genuine cottage
sector units, the ceiling of 75 million
matches was imposed on the cottage
sectpy unit.

The Government of India removed
this ceiling in June, 1980 in order lo
ensure accelerated growth of the cot- .
tage sector, But the middle sector
units, on which 3lso there was mno
ceiling, did take advantage of this
and infiltrated into the cottage sector,
appropriating the benefit of the lowest
rate of excise duty. In order to elimi-
nate the growing malpractices of this
kind, the Government reimposed the
ceiling of 120 million matches in
notification issueqd in March, 1881.
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But due to certain administrative pro-
blems this notification was rescinded
through another notification of June,
1981.

There is ng ceiling stipulation in the
earlier notification. Again, the middle
sector units have taken advantage of
thig lapse of the Government by going
to the High Court of Madras in writ
on the ‘plea that since there is no ceil-
ing now on the cottage sector, the
middle sector units also become en-
titled to pay Rs. 1.60 per gross instead
of the prescribed Rs. 4.50 per gross.
The High Court has upheld their con-
tentions on 8-12-1981 with no right of
appeal to the Government. The middle
sector units pay only Rs. 1.60 per
gross now, instead of Rs. 4.50 per
gross which will result in a loss of
excise revenue to the tune of Rs 2
crores a month, besides causing a
serious threat to the very survival of
7000 cottage units which will not be
able to compete with the marketing
competence of the middle sector units.
The apprehension that the middle sec-
tor units may even claim refund from
19-6-1980 may also become a reality
in which case the Government would
be losing nearly Rs. 40 crores in such
a refund.

The absence of ceiling clause in the
notification seems to have been
brought to the notice of the Govern-
ment as early as September, 1981 and
yet the Government did not take any
action till the date of judgment of
the High Court of Madras,

I request the Government to issue
a fresh notification re-imposing the
ceiling of 120 million matches on the
cottage sector match units, -

{vi) FACILITIEg FOR THE WORKERS EM-

PLOYED IN BRICK KILNs IN DELHI.
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